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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
Original Application No. 56/2020 (WZ)

anaji Gambhire -—-- Applicant
Vs.
The Chief Secretary,
Gov. of Maharashtra & Ors. -—-- Respondents

Additional-Affidavit on behalf of Maharashtra Pollution
Control Board i.e. Respondent No. 5 & 6 in compliance of Order
dated 19/4/2023

I, Manchak Jadhav, age - 53 years, Occupation — Service, the
Sub — Regional Officer of Maharashtra Pollution Control Board at
Pimpri Chinchwad i.e. the Respondent No. 5 & 6, having my office
at 2nd floor, Jog Centre, Wakdewadi, Pune, do hereby state on

solemn affirmation as under:-

1) I say and submit that Hon’ble NGT vide Order dated 19/4/2023
directed to clarify as to whether there are any gaps with respect
to granting the Consent to Operate relating to domestic effluent
or are the gaps to be seen in the dates when they were applied for
and granted and what is the significance of area with respect to

which the Consents to Operate have been granted.
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2) 1 say and submit that Respondent No. 17-M/s.River Residency

Developers-Project Proponent have applied for Part Consent to
Operate on 20/6/2013 and MPC Board has granted Part Consent
to Operate to Respondent No. 17 on 25/11/2013 for TPA —
2,31,000 Sq Mtr & BUA 75,270.21 Sq Mitrs with the condition
that daily quantity of sewage effluent from the said project shall
not exceed 285.65 M°.
31/01/2015. A copy of the Consent to Operate (Part) dated

The said consent was valid upto

25/11/2013 is attached and annexed herewith as an Annexure-I.

3) I say and submit that thereafter Respondent No. 17-Project

Proponent(PP) have applied for renewal of Part Consent to
operate with additional Built — Up Area i.e. for TPA —2,31,000.0
m? & Part Built-Up Area 79,847.36 m* and with a condition of
permitted quantity of discharge of Domestic Effluent 542.0 CMD
on 8/4/2015 (the date on which MPC Board has received
Application Fees). The MPC Board granted the said Consent to

T '.:::?..Operate (Part) on 6/11/2015 to Respondent No.17-PP after

f@llowmg due procedures and same was valid for a period upto

3 1/ 1/2017. 1 say and submit that there was a delay of 67 days on

| ~~"~'-;”the part of Respondent No. 17 for applying for renewal of Part
“"’" Consent to operate with additional Built-UP Area. A copy of the

Consent to Operate (Part) dated 6/11/2015 is attached and

annexed herewith as an Annexure — II.

4) 1say and submit that thereafter on 18/2/2017 i.e. with delay of 17

days, the Respondent No. 17-PP has applied for renewal of Part
Consent to Operate with additional Built-Up Area i.e. for TPA —
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2,31,000 Sq. M. and completed construction of BUA of
1,94,583.38 Sq Mtr (FSI + non-FSI) out of Total BUA of
2,39,049.92 Sq Mtr (FSI + non-FSI) including utilities and
services as per occupancy certificate issued by local body with
condition of permitted quantity of discharge of Domestic
Effluent of 920 CMD. I say and submit that MPC Board after
taking due actions, granted Consent to Operate (2™ Part) on
2/8/2018, which was valid upto 31/1/2020. A copy of the Consent
to Operate dated 2/8/2018 is attached and annexed herewith as an

Annexure — III.

jﬂ.}\\} 5) I say and submit that MPC Board has granted Consent to
S8 | ] . N . .
ot ';’ R Establish (revalidation of remaining part & expansion) for

o I Residential project under Red Category on 14/8/2018 for
o remaining construction BUA of 48680.41 Sq Mtr [243263.79 —
194583.38 (C to O)] with condition of permitted quantity of

discharge of domestic effluent of 549 CMD and same is in
balance in current stage. A copy of the revalidation of Consent
to Establish dated 14/8/2018 is attached and annexed herewith as

an Annexure — IV,

6) Isay and submit that there was Total delay of 84 days on the part
Respondent No. 17 for applying renewal of Consent to Operate
to MPC Board.

7) I humbly submit that the Gap in Domestic Effluent with respect

S
Mg R\ . to grant of Consent to Operate cannot be defined as the project
40 i \\ g

Tl LA & : : :
Y/ SN iﬁ\;‘aﬁ\f’f i\pas applied for consent to operate as the project was completing
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in phase wise manner. Accordingly, the Board has granted
consent with conditions of water consumption and domestic
effluent generation in phases only. Domestic effluent generation
during Phase-I, Phase-II and Phase-IIl was 920 M3. PP has
provided capacity of sewage Treatment Plat 700CMD and 300
CMD to treat the 920M* domestic effluent and PP has also
provided OWC for the treatment of solid waste generated. The
renewal of Consent to Operate was granted to Respondent No. 17

on 2/8/2018 which was valid up to 31/1/2020. Respondent No.

17 has not yet applied for further renewal of the Consent to the
MPC Board and hence, MPC Board has issued Show Cause
Notice vide letter dated 12/7/2023 to PP for operating without
valid consent. A copy of the SCN dated 12/7/2023 is attached and
annexed herewith as an Annexure — V. At present the
o= construction activities of the aforesaid project is not fully

"
'k§§§ompleted.
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{ ol war® gs‘\ o781 | w-Solemnly affirmed on this ..13.. day of July, 2023 at Pune.
%\O \FEvp T/i |
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N < <7 T know the affiant. For and on behalf of Maharashtra
Sypen ; .
RS Pollution Control Board 1i.e.

Respondent No. 5 & 6

N
= 7Rl b
ADVOCATE (MancRak Jadhav)
Sub-Regional Officer,
MPCB, Pimpri Chinchwad

BEFORE ME

ADVOG 832°% NOTARY
cgireEMT OF INDIA
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Phone : 24020781/ 24010437
Fax 24024068 /24044832

L

Email : - mpcb@vsnl.net

Vigit At : httpdimipeh.govin .

5%/ Renewal of Authorization undet Rule'5 of th(* Ha?ﬂl dous Waste

Infrastructure Project/Orange/LSI » SR

Consent No. MPCB/RO (PIQ)/Buim?’GO/GG{ﬂ‘Gg s - Dategs /1112013
Pollution) Act, 1974 &
and Authorization /
anagement, Handling &

A .
Consent to Operate Section 26-of the Water (Prevention & (.,ontr
tunider Seetion 21 of the Air (Pr ewnmon &' Control of Pollution) Ag

A
J

>
>

Transboundry Movement} Rules 2008

C‘ON%T‘NT is hu‘eby gt«mted to, ’ .
M/s. vau: Resxdency

. Gat.No: qo Near Meroedes Benz I*act ]

Vxll bhxkalx, Taluka Haveli, Dist- Pune;«, :

Located in the area declared unde%? the provisions of the Wai v'x,. Act, Air act and
Authorization under the provisions-of ,IIW(M&H) Rules and am;:ndm nts thereto subjeet to
the provisions of the Act.and the Rules and the Orders that: me ,vL made firther and

subject to the following tevms and conditions: v

1. ’l‘lw Consent to Operate is grant.ed for a period up to:- 31/0 31/01/201
2. The Consent to operate is vafi‘d; For Residential Project dé;vé ped by M/s. River
* Residency Gat No 90,Near Mercedes Benz Factory, Vill- C‘hxkah Taluka Haveli,

Dist-Pune on total plot avea of 2, 81 000 Sq mtrs and part operate | gx anted for builtup area

,?”5432_0’&1 $q._mtrs omx of 2,89,049.92 sq.mtrs including utihtx‘es for devclopment of

%

Rasldenbml Project. & ,Servm"s as per Construction commencement Cenlﬁult,e 1s<.uccl by

local body.

3. CONDITIONS UNDER WATER ACT:

@@ The daily quantity of sewage effluent from thu ,g,c,tg;y shall not. exceed 285.65 M3,

(i) Sewage BEffluent Treatment: The ap u\zx Gjaﬂ mzow compzchenswe treatiment
I i\ "pemt(; and maintain the

system as is warranted’ w1th u,fera.
same -continuously so as to achmv

standards.
l
%.f“ Yo
SRO Pimpri Chichwad/l/O/L/56285000 N P




RO Pimpri Chichwad/lOJL:
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(ii3)

(iv) Nop-

f.

:a.

eea] Gohforrii

Sewage Efﬂuent Dispos:
for flughing, fire ,ﬁghtmg- &

Inno case, effluent s‘hal‘l"ﬁmi’ .any t,xme

psLAct, 1927 (16 of
i n) Act, 1972 (53
of 1972), and speua! nouf applicable and all ‘the
Environmentak Stdtute% and: : '

Eeractmn of Groundw.ater V sion of the State

8, water sports)
g/liter, _
ide environment,
vered and made
,ti,_o‘n' of chambers

water tlght by t;he apphcant Wi Femises wath mtermzt
followmg good enginéering practices as per the regulatmns of loc
The Applicant. shall draw plans for the segregation of sohd wastes int
non-biodegradable components 5{%The bwdegmdable matenal shall
scientific in-house composting: (Jé verrm compo&.ting fac;hty
approval of local body. The pi oper demmkcd ared shall “be identifi d for collection &
‘ stmave ot MSW pwpwlv‘v* ~h~~ Ly e 'e 3 'oved Mumupal Sohd
“bedy envirol 'ally Aok
clarified that the term 5ohd wasteimcludea 'domestxc commercizil' :
does not include hazardous: .;md lpn-medm_ 8
engineered landfill shall be ag pfmHe Muji olld Waste (Nf
For disinfections of waste wa},fvu,h f!ia'gjélet 1a€i1a§mn shall be. used i pl

es, 2000,

SRO Pimpri Chichwad/l/O/1/56285000 - N\




. Industry .,s-};ma ..
enclosura'/ acous|

25

D. G !:e!: shall be: operated 1'Cas
8. The applicant . thuld not cause any nuisance. in the'sur
operation of I).G. % i

(vi) Other Condition

platform ete. for momtonng the -air ‘emissions ‘and th
. inspection to/andfor use of the Board's Staff. The chiiy

these shall be Jpainted/ dis Iayed to facilitate identification:
) b) Water spraying shall be done on ground to' avoid fugitive
’ ¢) Construction material ‘shall ‘he carned in enclosed vehw

activities.

shall be binding on the Apphcant 74 ’9\? 2B =z ’t’

SRO Pimpri Chichwad/O/L/s6285000 - 41V 1

coustic enclosure or

to DG set, outside
;rgpgxf sitting and

bi«léé The 4aé‘oustic
for lmlmmum 26 dB

whichever is on
AdB (A) shall also

at different points at

a) The applicant shall provzde ports in the chlmney/(s) and: faeil, eé‘; such as ladden,
various sources of emission shall be desugnated by number ch ‘égS‘-l, S-2, etc. and

uring construction

|7. CONDITIONS UNDER HAZARDOUS WASTE  (MANAGEMENT; . HANDLING &
TRANSBOUNDRY MOVLMI‘NT) RULES, 2008: © L
(1) The Industry shall handle: hazardous wastés as specified below .
Applicant shall: not: generdte any type of Hazardous Waste.
{8. This Board reserves the r1ght to amc:mtg) Jd;i;@ ditions in- lhls,~ Onsent and the same




°O

additional constructi'o'n' ar,eﬁ,_‘,a_,f

cdnstrucmon area.

12. This is issued pursuant to the demsmin of‘( ans:en__.e?ﬂ(}‘,o; mmittee o

~held (m,l’.“-.Nove,mber 2013.

- the part df the built-up area -ﬁbu‘ii&i :
- and that the same is includéed in the']
15. The Capital i ﬁygst_m;:iij}’.bf thep '

This is issued as per-office note.approv

HI1/2013

To,
M/s. River Res1dency

Gat No.90, Near Mercedes Benz Tactory,
=4 Vill-Chikali, Taluka Havelj, Dlsi Pune

Copy to:

i 1. R(»gmnal Officer Guarantee

2. Sub Regional officer I Pimpti € in 1
3. Chief Accounts Officer, Mumbai, MPCB
4. Cess Branch, MPCB, anbal

,‘ReceWed Consent fee of .

SRO Pimpri Chichwad//O/L/56285000




m.»gme - 240t04.>7!24020781124014701

- 24044552 / 24023516 :

g aind the consent
hedule I, 11, 11t




Amount(Rs ) DD. No.
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Al As per your consent applxcatiun, Yo
‘the design capacnty of 700 0 CMD

B| 'rhe" : crate i
"the fallowing standardsl prescrlhed under

on 1o
,separate ‘meter for ensurance of 60%
same. Inno case efﬂuent shan ﬁnd lf

2) 'The Board reserves lts rnghts tn review pl _
_ the trcatment of watcr, works for the punﬁ ati

'EPAct,1986
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ight in Mtrs. Typeof Fuel Quantity
{Above roof top)

stem, soasto
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T

ar emissions: and ‘
rdforthe -

1) The apphcant shaH provide facility far collectio f gé
~ hazardous waste to the Board staff at the termmai o déss§
"(i"\ﬁces rendered in this behalf, e -

. ’ruam aCOUStlca|ly, o
. :_ E) “Industry should provide acau&!c enclosu
_ treatment of the room should be designed
amblent noise standards, whichever 1sx-b
. of 25 dB (A) shall also be prmlded The r
. pomts at 0.5 meters fmm acoust:c enclosur

4 S'dB{A) durlng
koned betWeen :

: lfdiﬁ,

= e}

di ;nfected usmg suitable disinfertron method . L
tce the 30th day of September every year, the envnronment statement




Phone 4&?643?14{}20781
14037124/14035273

Fax  : 24044532/4024068 /4023516

Email : rohg@mpch.gov.in

Visit At : mmm

8. . Consent to Operate (1* part) obtained vide no. Form;

Infrastructure ILSI
Consent order No: Format1.0/BO/RO-HQ/ C(-{§ 08000103

To,

M/s. River Residency,

Gat po. 90, Near Mercedes Benz Factory,
Vill-Chikhali, Taluka-Haveli,

l}astml?“ne

Subject: Consent to Operate (2*¢ part) and renewal of consgut
for Residential Building Project in Red Gategaty.

Ref _ '
1. Consent to Establish obtained vide no. M?GBHQJR{}KQ{%
03.12.2011.

2. Environmental Clearance obtained vide no. SEAC,@@%

07.10,2011. M
'b.1.0/ BO/ROHQ/CO/PN-

620/TC.2 dated

25720-15/CC-14150 dated 06.11.2015 valid upto 311 2017.
4. Minutes of Consent Committee meeting held on 22/08/2017 & 12.2.2018

Your application wcaﬂcaxssm-eoanm 2 naa 28.8.2016 and MPCB-
CONSENT-0000021277 dated: 14.2.2017  *. 5 %>

For: Consent to Operate (2% part) and& n
for Residential Building project

under Section 26 of the Water (P
Section 21 of the Air ( Control of

nf consent to operate (1% part) resp.

Control of Pollution) Act, 1974 & under
) Act, 1981, Authorization under Rule 6 of
_the Hazardous and Other Wa (M. & TM) Rules, 2016 and Municipal Solid Waste
{h&nnug@mut & Handling }%ﬂ .2000 is considered and the consent is hereby

d ywing terms and conditions and as detailed in the

mhedule L MII&IVa

"o tixe:wﬁoie project is Rs. 349.12 crs. as per C to E)

L Ope:ate (part) is valid for Residential Building Project
Ws* River Residency, at Gat no. 90, Near Mercedes Benz Factory,
ali, Tal-Haveli, Dist-Pune on total plotareaof 2,81,000 sq.m. and

m:m&iop completed built up area of 1,94,5683.38 Sq. Mtrs {( FSI+ non-FSI) out
wm BUA of 2,39,049.92 sq.m.(FSI+Non-FSI) including utilities and services
;W mupa&xcy certificate issued by local body.

P&CP), 1974 Act for discharge of effluent:

Permitted quantity | Standards to | Disposal

l}esmpﬁun ,
-of discharge (CMD) | be achieved

1. "_’ “Trade offivent | NIL NA NA
2 :ﬁumstia effiﬂentv | 920 As per 60% should be reused &
% R i 1o Schedule -1 | recycled and remaining
. should be discharged in
um;»mtm& 12452 Mfs. mxwam m Page 1 of 6

|




achieved

| As Per Schedule -II

6. Conditions under Solid Waste Management Rules, 2016:

i‘; Type OfWastev» Quantity & UoM | Treatment Disposal
n [Bm.dagradabxa 2178.56 Kg/Day | OWC
[2 | Non- 600 Ke/Day =

biodegradable

| STP Sludge Kg/Day -

- ’7. Conditions under Hazardous and Other Wastes (ki &
- treatment and disposal of hazardous waste: NIL. v
8, The Board reserves the right to review, amend, suspendy.
_ consent and the same should be binding on the industry.
. This consent should not be construed as exemption
NOCipermissian from any other Government authorit X
10. Project Proponent shall comply the Cons «and Demolition Waste
Management Rules, 2016 which is notified by% of Environment, Forest
and Climate Change dtd.29/03/2016. _
1. Project Proponent shall comply
Environmental Clearance granted by.
7.10.2011. 4
12. This consent is issued as per Arc
17.10.2016 regarding part comple
area 194583.38 sq.m. out of 2,3
13. PP shall submit an affidavit
regarding the compliance of ct
14. In case the project is no pleted witbin validity period of EC and/ or C to E,

?Pﬁshall not carry ¢ ~work without revalidation of EC and/or C
L to < V

Bank

0 Kotak Mahindra Bank Ltd.
3016-1040 Kotak Mahindra Bank Ltd,

“ “pm&ﬁ“‘pmcwﬂﬁ)rpenodugtoai12020;81’6& 12,21,960/-,
: af Rs. 14040/— is pending with the Board.

gnsu;:e , oomphanee of the consent conditions.
Accounts Officer, MPCB, Mumbai.
3 'CCICAC desk- for record & website updation purposes.
UAN No.21277 & 12452 Ws. River Resadency Page20f6
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1) AJ As per your application, you have pm& sswm Mf;mm mm (STPs) with
! ' the design capacity of 700 GMD&SOO C"MB T
. B] The Applicant shail operate the effluent mmm piam: {3’1”?} ta tma£ the sewage so

as to achieve the following standards pxesx:rﬂwd by the Board or under EP Act, 1986
and Rules made there under from time to mne, mmr is a%:mgant,

Q)%atreate&efﬂuantahaﬁbeﬁﬁ% ecycled for se
flushing, air conditioning, ﬁteﬁghtmg, an }a,nd for

_ be discharged in to the municipal sewerage sys

D] Project pmgomuﬁ shall mmte S’I‘P far

occupation certificate.

The Board reserves its rights to review pl

plant setup for the treatment of waterwork

| . the disposal of sewage or trade effl
~ conditions. The Applicant should.
g . establish the unit or estabhsh
‘ addxtiun thereto u

’ 2} ijam i’mpenem shnu
' ~ online monitoring syste

“Water eonsumptioliu -
quantity (CMD)
11330

oy

Page 3 of 6




_ 1 pollution control
(APC)system and also erected following stack (s) and to observe the
following fuel pattern- e

1. As per your application, you have installed the Air

DG Set | Acoustic

( 160 KVA) | enclosure
| DG Set

( 2x100 KVA

DG Set
| ( 8x320 KVA

e | P | [

 |( 180 KVA) |enclosure
% Above roof é: the building in which if;is_'_
2, The applicant should operate and maintai Ve mentioned air pollution

~ control system, so as to achieve the le ants to the following

3, The Applicant should obtain pece ior permission for providing additional
~control equipment with e ns and operation thereof or alteration or
 replacement alteration well befofe its life come to an end or erection of new pollution

16 vary all or any of the condition in the consent, if due
ent or otherwise such variation (including the change
in whole or in part is na*gssaw).

3




* Sr. | Consent Amt of | Submission Purpose of BG T'Compliance | Validity
No. | (Cto BG Period : ' | Period Date i
| | E/OR) | Imposed . Lo T SE RN ¥
[1 | Consent to|Rs. 156 Days Towards O & M of [Continuous 31.5.2020
; | Operate 10 lakh pollution  control. ,
- | system & compliance
of EC and consent
conditions

PageSof6

| AN Nezi2m & 12652 M. River Residency




} ' The following general conditions should apply as per the type of the industry.
1) The applicant should provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
should pay to the Board for the services rendered inthisbehalf.
9} The firm should strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-
Waste (Management) Rules, 2016. : '
3) Drainage system should be provided for collection of sewage effluents. Terminal manbholes
should be provided at the end of the collection system with arrangement for measuring the
flow. No sewage should be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage should find its way other than in designed and -provided collection

.
3 )
AT

y '\::v‘"-‘"” b
% lisystem. ; 0 . : i
1 #)/| Vehicles hired for bringing construction material to the site should be in good gondition
1§ and should conform to applicable air and noise emission standards and shouldbe operated
<" only during non-peak hours, | L g
 Conditions for D.G. Set St e R ARG
 a) Noise from the D.G. Set should be controlled by providing
' by treating the room acoustically. S :
b) Industry should provide acoustic enclosure for
 enclosure/ acoustic treatment of the room should,
(A) insertion loss or for meeting the amb;
higher side. A suitable exhaust muffler
also be provided. The measurement
" points at 0.5 meters from acoustic en
¢) The industry should take ad
_its own sources within the pre
during day time and 45 dB

f‘ noise. The acoustic

for minimum 25 dB
sta 3, whichever is on
on loss of 25 dB (A) should
prtion loss will be done at different
com and then average.

asures for control of noise levels from
spect of noise to less than 55 dB(A)
ing the night time. Day time is reckoned
ittime is reckoned between 10 p.m to 6 a.m.

o bring down noise level due to DG set, outside
nbient noise requirements by proper sitting and

Sventive maintenance procedure for DG set should be set
ltation with the DG manufacturer which would help to
Is. of DG set from deteriorating with use. L

s operated only in case of power failiive; . O~
ould not cause any nuisancé’i ‘the strrolhdin

4

fion

i3

"*::..\‘ i v.,‘

S HEY T

ant sould wE MOEE dated |17

g noise limit for generator sets ru iegell [ © \
‘The applicant should provide ohs icipal .81

hould comply with Solid Waste Manageiien u\agxaa‘fag'm‘

6. s NG 2 ‘\,\\,N N ' ,
idavit undertaking in respect of no change ia\l‘ga ?y@é{,%fq NsertaByditi
iance of the consent conditions the draft can by dow frolJthe

MPCB. = '

‘municigal

i ﬁa:mslmuld aubmxt to this office, the 80th day of September every year, the
environment statement report for the financial year ending 31st march in the prescribed

e e E‘ag&;;;ﬁ s per the provision of rule 14 of the Environmental (Protection) Second Amended
el The applicant shall make an application for renewal of the consent at least 60
. days before the dat f expiry of the consent. i ',

| vanweaizna 1n2 M River Residency ' , Page 6 0f 6
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~ JAHARASHTRA POLLUTION CONTROL BOARD

Kalpataru Point, ard & 4th floor, Sion- Matunga

Phone @ 4010437140207 Scheme Road No. 8, Opp. Cine Planet Cinema, Near

14037124/4035273 cheme Road
Fax . 24044532/4024068 14023516 Sion Cir.cle, Sion (E),
Email rohq@mpcb.gov.in Mumbai - 400022

Visit At http:/mpch.gov.in

- - 4" M-*f

Infrastructure /LSI
Consent order No: Format1.0/BO/RO-HQ/Cc-|80 2000545 Date-| 4/08/2018

To,
M/s. River Residency,
Gat No. 90 Village Chikhali,

Haveli, Pune.

Subject: Consent to Establish (revalidation of remaining part & expan sion) for
Residential project under Red Category.

Ref (%\

1. Earlier Consent to Establish granted vide t no.
MPCBHQIROHQIPuneICEICCIE'm dated 8.12.2011.

2. Earlier Environmental Clearance granted vide no. SEK -620/TC-2
dated 07.10.2011. \

3. Consent to operate granted vide no. Formatl.OiBO!RO—@ 08000103 dated
2.8.2018.

4. ‘Minutes of Consent Committee meeting held on 26.§.2§I§
/2017

Your application MPCB-CONSENT-0000035601 DatQma

For: Consent to Establish (revalidation & expan ) T6r Residential project
under Section 25 of the Water (Prevention & ot of Pollution) Act, 1974 & under
Section 21 of the Air (Prevention & Contro olution) Act, 1981 and Authorization

under Rule 5 of the Hazardous and Othegr (M & TM) Rul 1 ZMimicipal
Solid Waste (Management & Handlin 2000is consid%( yc'tf';{\:" . is
hereby granted subject to the followi ms and conditiohg 4d'35 detad sthe
schedule I, II, IT1& IV annexed to %er: Le G ‘,:);(dy 3 NP \\

1. The consent to establish (revglidigion of remaining par;ﬁ"é,*\e,épgfxsgog)',_‘imw*@ ‘
for a period up to commisisi%k’I of the project or 2.12.2021 :WNOWH o o

o
2. The proposed capita ent of the project is Rs. 305.00 GPaO(A § N2 ’Z
e BHVHgﬁI&ﬁﬁ i/{f

Certificate submitte ect proponent) \
. . . . \ vIVONYI //
8. The Consent to E (revalidation of remaining part.&
for constructio dential building Project by M/s. Riv .
90, Chikhali Dist-Pune on total plot area of 2,31,000 sgs ning

up area 48680.41 sq. mtrs ( 243263.79 — 194588.38 (C to O))

constructio,
i s and services as per commencement certificate issued by local

includin
body.

4. Conditiohs under Water (P&CP), 1974 Act for discharge of effluent:

Sr. | Description Permitted quantity | Standards to | Disposal

No. of discharge (CMD) | be achieved

1. | Trade effluent NIL NA NA

2. | Domestic effluent | 549 As per 60% should be reused &

Schedule -I | recycled and remaining

should be discharged in
municipal sewer

5. 7 Conditions under Air Act, 1981 for air emissions:
b}‘. Description of stack/  Capacity Number Standards to be
No. source Of Stack achieved

DG Set 10 nos. 35, 75, 2x 100, 125, As Per Schedule 11
160, 3 x 180, 320 KVA

Z
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6. Conditions under Solid Waste Management Rules, 2016:

i:’ Type Of Waste Quantity & UoM Treatment | Digposal

1 Bio-degradable 1233.44 Kg/Day | OWC Use as Manure

2 Non- 1491 Kg/Day PCMC Hand over to PCMC
biodegradable

3 STP sludge Kg/day Use as manure

and disposal of hazardous waste: Nil

and the same should be binding on the industry.

.
L Kt

gand Climate Change dtd.29/03/2016.

7 3

Environmental Clearance obtained vide no.
7.10.2011.

project.

project beyond 239049.02 sq.m. befof his
Clearance as per EIA notification, 2006 N

1108/41/2006-IA.II (I) dated 19/§/2
encroached & constructigniofifpmporary shed(s)
of land shall not be tmﬁ\ an effective steps.

Received Consent fee of -
Amount{lZs.) Transaction No. Date

610000 7601667 2017-11-13

Project Proponent shall submit an affidavit in Board’s pres ¥ns
15 days regarding the compliance of conditions of EC/CRZ charange and C to E.
Project Component shall comply with the condit{ohg ipulated in

14. The applicant should not take any effectiveistg
' ining revised Environmental
ydendments thereto.

7. Conditions under Hazardous & Other Waste (M & TM) Rules, 2016 for treatment
8. The Board reserves the right to review, amend, suspend, revoke etc. this consent

N, 9. This consent should not be construed as exemption from obtaining ngcessary
7, NOC/permission from any other Government authorities.

- '10, Project Proponent shall comply the Construction and Demoliti ste
' \%Management Rules, 2016 which is notified by Ministry of Envirom%ﬁ orest

S @R.64/TC.2 dated

EA
18.In case the project is not completed within validit ‘?hd of EC, PP shall not
carry out construction work without obtainin re% ated EC for remaining

ys for implementation of the

As per Para 2 of EIA notification% 4/09/2006, the effective steps include
starting of any constructio r preparation of land by the project
management. However as clarn%u the MoEF vide office memorandum no. J-

, fencing of the site to protect it from getting

for the guard(s) & acquisition

For and on behalf of the

Maharashtra Pollution Control Board

(Dr. P. Anbalagsn, IAS)
Member Sécretary

pCB;
f )-0 . C;“ gakg\N
- Lg\. \1%@'\,‘\'0

ai.

(U

}
i
3

4
I
¥

o St oand

4 Sub-Regional Officer, MPCB, PimpriChinchwad --
liance of the consent conditions,

gp'a?tion purposes.

D LA

UAN no. ooooosssoi, River ReaidBrioy i\ “‘ J%‘7;‘
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Schedule-1

B teoratmea—————.

A] As per your application, you have installed two Sewage Treatment Plants (STPs)
with the design capacity of 750 CMD.

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage 80
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever is stringent.

Sr No. FParameters taax:gards prescribed by
0.

01 OD (3 days 270C) |10
02  |Suspended Solids 50
03 |COD 100

C) The treated effluent shall be 60% recycled for seggnd@rypurposes such as toilet flushing,
air conditioning, firefighting, on land for gagdeninf etc and remaining shall be
discharged in to the municipal sewerage sysfeq.

D] Project proponent shall operate STP for fivy s from the date of obtaining occupation

certificate. N
The Board reserves its rights to revigw P % Specifications or other data relating to plant
setup for the treatment of waterw e purification thereof & the system for the
disposal of sewage or trade effl *h connection with the grant of any consent
conditions. The Applicant shi prior consent of the Board to take steps to

establish the unit or establish aRjy treatment and disposal system or and extension or

addition thereto ’b

2) Project proponent snktall online monitoring system for monitoring of BOD,
SS and flow par at the outlet of STP.

3) The indugtry ,». ensure replacement of pollution control system or its parts after
i{gxRested life as defined by manufacturer so as to ensure the compliance of

stan vafety of the operation thereof.
4) Thi nsumption is as under:

Sr. | Purpose for water consumed Water consumption
no. : quantity (CMD)
1. Domestic purpose 1632 (entire project)

Page 3 of 6
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chedule-11

Schedule-11

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have installed the Air

pollution control

(APC)system and alsoe

rected following stack (s) and to observe the following

fuel pattern-

Stack
Attached To

Sy
No.

APC
System

Height
in
Mtrs.

Type Quantity UvoM

Of Fuel

DG Set (35 | Acoustic | 2.0 * Diesel LitIHx;K
KVA) enclosure %

2 DG Set (75 | Acoustic 2.0%* Diesel | 4.6 % -
KVA) enclosure R

3 DG Set (2 x | Acoustic 2.0 *|Diesel |23 it/Hr -
100 KVA) enclosure | each NN

4 | DG Set (126 | Acoustic | 2.2 * Diesel 2@ Lit/Hr -
KVA) enclosure N

5 | DG Set (160 | Acoustic |2.5* Dies( 7 Lit/Hr -
KVA) enclosure

6 DG Set (3 x | Acoustic | 2.6 * | Diegel ™7 33.76 Lit/Hr -
180 KVA) enclosure | each , pﬁ\

7 | DG Set (320 | Acoustic |3.6% Djgsel | 52.2 Lit/Hr -
KVA) enclosure | « N\

W
* Above roof of the buildingj it is installed.
A

2. The applicant should op

nd maintain above mentioned air pollution

control system, so as K jeve the level of pollutants to the following

standards.

| 160 mg/Nm?,

[Particulate mattegg,‘,\-}\l ‘Not to exceed
8. The Appli &qu d obtain necessary prior permission for providing additional

control ec%k wtith necessary specifications and operation thereof or alteration or
nd -Q ration well before its life come to an end or erection of new pollution

CONBLoINgHLLp ent.

The &5 regerves its rights to vary all or any of the condition in the consent, if due to

any technological improvement or otherwise such variation (including the change of

any control equipment, other in whole or in part igpecessary).

7 X // Page 4 of 6
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Schedule-111
Detail u te

Sr. | Consent Amt of Submission | Purpose of BG Compliance Validity
No. | (Cto BG Period Period Date

E/O/R) Imposed
1 Consent to | Rs. 15 Days Towards Upto Five years

Establish 20 lakh compliance of EC [Commis

(revalidation and consent pf ;

and conditions p %

expansion) \

AN

9
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Schedule-IV

General Conditions: .

1) The applicant should provide facility for collection of samples of sewage efﬂue.nts, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
should pay to the Board for the services rendered in this behalf.

9) The firm should strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.

3) Drainage system should be provided for collection of sewage effluents. Terminal manholes

should be provided at the end of the collection system with arrangement for measuring the

flow. No sewage should be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage should find its way other than in designed and provided collection
gystem.

V{shicles hired for bringing construction material to the site should be in good &pdition and

should conform to applicable air and noise emission standards and should be n‘% ted only

4 during non-peak hours. \ ™

15 Conditions for D.G. Set ‘
/ a) Noise from the D.G. Set should be controlled by providing %@m enclosure or

by treating the room acoustically.

b) Industry should provide acoustic enclosure for cont \Sn ise. The acoustic
enclosure/ acoustic treatment of the room should be % for minimum 25 dB
(A) insertion loss or for meeting the ambient ngj¥e, Standards, whichever is on
higher side. A suitable exhaust muffler with inge¥idg Yoss of 25 dB (A) should also
be provided. The measurement of insertioy n % be done at different points at
0.5 meters from acoustic enclosure/room and¢hejaverage.

¢) The industry should take adequate su¥es for control of noise levels from
its own sources within the premises,ingegpect of noise to less than 55 dB(A) during
day time and 45 dB(A) during thegi e. Day time is reckoned between 6 a.m.
to 10 p.m and night time is ragkong een 10 p.m to 6 a.m.

d) Industry should make effo ing down noise level due to DG set, outside
industrial premises, withi jent noise requirements by proper sitting and
control measures. %

e) A proper routine and Sre qutive maintenance procedure for DG set should be set

and followed in tion with the DG manufacturer which would help to
: set from deteriorating with use.

u bq' poperated only in case of power failure.

icg VW not cause any nuisance in the surrounding area due to

operatio Py Set.

h) The applidgqnt should comply with the notification of MoEF dated 17.05.2002
daftirie hoise limit for generator sets run with diesel.

6) Solid Wast N[ he applicant should provide onsite municipal solid waste processing system
&shauleofadly with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016.

D Affids\ohdertaking in respect of no change in the status of consent conditions and
compliahce of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8) 'tl‘hhe ;dnlglc\;]satry should submit official e-mail address and any change will be duly informed to

e .

9) The firm should submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the prescribed
I:::lx;ml-;;gs per the provision of rule 14 of the Environmental (Protection) Second Amended

10) The applicant shall obtain Consent to Operate from Maharashtra Pollution
Control Board before commissioning of the project.

P Mol
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»” .
LNS >
f -~ N3
* -~ N
N

4

UAN no. 000003560 1/,’}43’%

i

1EARET
2!

*}'/'f TeNCAg Q;<zd€j=,
i ’&‘ ca  CENSLEY
yR@n,encﬁ'-':xsg U Page 6 of 6
e




MAHARASHTRA POLLU
*  REGIONAL

Phone No. 020-25811694 "~ Jog Centre, 3 Floor,

FaxNo. 020-25811701 ‘Wakdewadi,
e-mail:  ropune@mpeb.gov.in —_— 3 Old-Pune Mumbai Road,
visit us: www.mpch.gov.in Pune- 411003

.- “Your Service is our Duty™
MPCB/ROP/ 0 8 pate: |2]oF[2028
To, ‘“~
Wi/s. River Residency o N e :

Gat No. 90, Near Mercedes Benz Factory,
Vill- Chikhali, Tal. Haveli, Dist. Pune -

Sub:  Show Cause Notice
Ref:  Board’s consent dated 02/8/2018.

WHEREAS, your project is located in the “Pollution Preventipn
Act, 1974; under the Air Act, 1981 and Authorization under azajdd
(Management & Transboundry Movement) Rules, 2016 followed by.ft
made therein from time to time.

AND WHEREAS, it is mandatory to you, to obtain the Board's consent o Establish
and consent fo operate under Section 25 and 26 (Resp) of the Water (Prevention & Control of
Pollution) Act, 1974, under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981

" and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundry Movement) Rules, 2016. AND WHEREAS, it is obligatory on your partto comply
the same.

AND WHEREAS, Board has granted consent to operate vide No. Format 1.0/BO/RO-
HQ/CC-1808000103 dated 2/8/2018 which was valid upto 31/1/2020.

e AND WHEREAS, from the record of this office it is observed that , you have not applied
for further renewal of consent from the Board and thereby violating the Environmental Laws.

NOW THEREFORE, you are hereby called upon to show cause as to why necessary
legal action shall not be initiated against you under the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

‘The reply shall reach this office within Seven Days after receipt of this notice,
failure to this, it will be assumed that you have nothing to say and further stringent

action will be initiated against you.

o Regional Officer, Pune.
Copy Submitted for information to :-
1. Joint Director (APC), M.P.C. Board, Mumbai.
5. Law Officer, M.P.C. Board, Mumbai. =
Copy to- The Sub-Regional Officer, M.P.C.Board, Pimpri-Chinchwad:- For follow up action
please.



